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Heard Shri S.BeJena, Advocate for
the Applicants and Shri R.C eRath, Standing
Counsel(on whan a copy of this O.A. has been
served) appearing for the Respondents, 1

Applicants (six in number) have
raised a grievance in this O.A. under Section
19 of the A.TeAct, 1985 that vide their
representation dated 24,12.2002, they made
a grievance before the Divisiocnal Railway
Manager, S.E.Railway, Sambalpur Division
(as raised in this O.A.) and that no heed
having been paid to their grievances, they
have f£iled this O.A.

Without entering into the merits
of the grievances of the Applicants,
Resgondentsélare directed (D.R.M., S.E.Railway,
SambalpurE\AiRes .No,2) to examine each of the
allegations raised in this O.A. (as well
as in the representation under Annexure-6
dated 24.12.2002>and give necessary relief
to the Applicants by end of March/2003.

It is stated by the counsel for 43
Applicants that persons selected under
Annexires-2 and 3 are going for training
during Februar/2003. They may be sent for
training, but they will not derive any
equity and their such selection shall abide
by the ultimate decision to be taken by the
DeRoMs, S,.E .R§ilway, Sambalpur Division(as
per direction made above) after conducting
an inquiry into the allegations made in this
OeAs

This OsA. is disposed-of as above,

By disposal of this OeA. other Oe.Ass
(to be assigned separate Nos,) are also
disposed of accordingly, ‘

Send copies of this order along with
copies of this C.A. to Respondents and free
copies of this order be handed over to the
counsels of both sides, F i




